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Manihari Ghat—Sakri Gali Section under
the North-Eastern Railway.

DEMAND FOR A VOLUNTARY
STATEMENT BY THE MINISTER OF
ENERGY INREGARD TO S.Q. 142

REPLIED ON 19-7-82—Contd
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SHRI ARVIND GANESH KULKARNTI; If
the Minister i, a gentle, man, what are we?
We are also gentlemen. It was his assurance
that he will apologise.

MR. DEPUTY CHAIRMAN: Chair, man
has already said that .

SHRI B. D. KHOBRAGADE: Leader of
the House is here; let him give an assurance.

SHRf ARVIND GANESH KULKARNI:
Chairman gave a half-hearted certificate to
that side and condemnation to this side .

MR. DEPUTY CHAIRMAN; No, ,0, no
condemnation.

SHRI KALYAN ROY; Mr. Ghani Khan
Chaudhuri .replied that he did not surrender
any money to the Finance Ministry. When
Shri Dinesh Goswami and Mr. Bagaitkar and
Mr. Kulkarni read out extensively from
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the Hindu saying that more than Rs. 200
erores had been returned on ac count of
national thermal powe' station regarding
installation of power houses then he
flabbergasted said that he will enquire and if
what he said was wrong, would come to the
House and apologise. That was on account of
the 15 minutes' barrage from this side. I have
been told by the Secretary-General that they
wrote a letter about the assurance.

MR. DEPUTY CHAIRMAN: You: are
repeating the same thing.

SHRI KALYAN ROY: What can 1 do?
What about his obligation (Interruptions)

SHRI B. D. KHOBRAGADE: Sir, w, want
a statement from the hon. Minister, today.
(Interruptions).

SHRI KRISHNA CHANDRA PANT (Uttar
Pradesh): Sir, the Chairman said that th,
Minister would come forward to mak. a
statement. While he was going, he said 'I shall
tell him'. That will end the controversy; if this
has been recorded. That is all. I have heard
him saying' I shall tell him'. If h, has said so,
then, the matter ends.

SHRI ARVIND GANESH KULKARNI;
We are also gentlemen.

THE LEADER OF THE HOUSE (SHRI
PRANAB MUKHERJEE): If the hon.
Minister hag said that this information is
correct, he will come to the House and correct
himself.

SHRI ARVIND GANESH KULKARNI:
And apologise.

SHRI PRANAB MUKHERJEE: H, had
not said, at what point of time, he YM come,
A question of  privilege or , question of
contempt of th, House, therefore, does not
arise. It will depend upon him, what time he
will take to collect the information. It will not
depend upon you. it will depend upon him,
what time he will take to rectify, to collect..
(Interruptions) .
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[Shri Pranab Mukherjee]

Ther, is a (et procedure in the House. Ther,
is an Assurances Committee, the Committee
on Govern, ment Assurances of this House, it
will be clearly treated a, an assurance and this
Committee is competent enough to ask the
Ministry An assurance has been mad, on the
floor of the House by th, hon. Minister and
thi; assurance hag not yet been fulfilled'. I do
not know what is the discussion we ar, having
here. If it is a question of an assurance, th,
Assurance; Committee is there to tak, care of
it. The Hous, is not to take care of it. Neither
can you direct me. So many assurances ar,
given day in and day out on the floor of the
House. They ear, being treated in a set
manner. There is a set practice. And ther, is
nothing unusua] and nothing abnormal about
it.  (Interruptions).

SHRI ARVIND GANESH KULKARNTI:
Sir, on a point of order. In regard to what the
Leader of the House has said, to th, first part
of it, I have no objection. If it. had been a
simple assurance, what he said would hav,
been quit, correct. But there is also the other
part of the statement that he will apologise to
th, House. "We ar, only drawing th, attention
of th, Chairman, as to what happened to that
part. Nothing hag happened.

SHRI PRANAB MUKHERJEE: That *s
0 an assurance. If he has said it. it will be
done.

SHRI ARVIND GANESH KULKARNI:
That is all right. Say it will be done.
(Interruptions)

SHRI KALYAN ROY; Sir, it involves my
fundamental right and I am not going to barter
it away. Mr. Mukherjee may be the Leader of
the Hous, today. Tomorrow, he may be sitting
on thig side. I do not know. The question is,
Mr. Ghani Khan Chaudhuri has been found
wrong and your Department, your
Secretariat...

MR. DEPUTY CHAIRMAN: Assurances
will remain. Ministers may change.
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SHRI KALYAN ROY: It ig not a question
of right and wrong. Your Secretary-General
had written to him to come and make a
statement. He has been avoiding this.
(Interruptions).

MR. DEPUTY CHAIRMAN: I think, th,
point ha; been completely answered by the
Leader of the House.

(Interruptions).

SHRI KALYAN ROY: He has made *h,
confusion worse confounded. Sir, Mr. Ghani
Khan Chaudhuri should be jdirect..j to mak, a
statement. Otherwise, I tell you, we will not
allow hi™ to r.ply to any questions. If he does
not come forward and make, a statement at
least in the next Session, We will not allow
him to reply to any question; we will not
allow him til] he unconditionally apologises.
(Interruptions)

PROF. SOURENDRA BHATTA-
CHARIJEE (West Bengal); Sir, it is not a
question of an assurance of that kind,
mentioned by the Leader of the House. It is a
question of a wrong answer, a wrong
statement mad, by the hon. Minister,
(interruptions).

MR. DEPUTY CHAIRMAN: If you go on
treating everything as an as?u_ ranee, then, |
am afraid, no assurances can be given by
Ministers nor can they b, fulfil'ecl. You have
to bear with that. Now, w, go to the next item.
I  would request h°".  Members...
(Interruptions).

DR. BHAI MAHAVIR (Madhya Pradesh):
Sir, I am on , point of order.

MR. DEPUTY CHAIRMAN: No.

DR. BHAI MAHAVIR: Sir, I am on a
different point.

MR. DEPUTY CHAIRMAN: We have a
ver, busy schedule today. We have two
Calling-Attention Motions. Then, ther, is
Private Members' Bus::. ness.  Ther, is no
Government Busi-



289 Papers laid

nes, today, i would request hon. Members. Let
us proceed with th, Business. Otherwise, we
will have to sit very late. That will be * P™--
blem. i have allowed a large number of Special
Mentions. Therefore, I would lik, to say, at thi
stage, that I will not allow any other matter to
be raised here, apart from the Special
Mentions. Otherwise, there will be two types
of Mentions; one, with my permission* and the
other, without my permission.

. DR. BHAI MAHAVIR: Sir, it is hot any
type of Special Mention I am making.

MR. DEPUTY CHAIRMAN: What. is
your point?
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*'Dr. Mahavir, will you sit down? He has
cleared thes, points. One, there ar, uniform
rules. Second, there has been no ad .hoc
appointments and appointments have been
made according to the rules. Then he said
that you are wrong, that there was no post
of Deputy Di-

. rector. There was one which was in
abeyance and not filled. He has advertised
and got it filled under

the rules. I think it is a very clear reply."
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MR. DEPUTY CHAIRMAN: Your letter
hag been received in our office at 11.20 this
morning. So, w. cannot take any action now.
(Interruptions). That " °H right.

DR. BHAI MAHAVIR: In , subsequent
answer on the llth....

MR. DEPUTY CHAIRMAN: No, no,
please sit down. That is over now.
(Interruptions). No, no.

DR. BHAI MAHAVIR: In a subsequent
answer on th, lith of August, he has concealed
that. (Interruptions).

MR. DEPUTY CHAIRMAN: No, no.
(Interruptions). Don't record it.

DR. BHAIMAHAVIR: *
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Dont record him.

This is an unnecessary point of order.
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MR. DEPUTY CHAIRMAN: No, no, I do
not allow this. Thiy i all newspaper-based.

SHRI LAL K. ADVANIL: Perhaps
Government would be having the correct
information.

MR. DEPUTY CHAIRMAN: Mr. Jaswant
Singh.

SHRI LAL K. ADVANIL: Has the
Government any information? He can

onli,ghten th, House. Why allow some
confusion?

SHRI LAL K. ADVANI: Perhaps take
your (eat. You have don, your business. You
have raised the point. Let us not go on
rumours. Yes, Mr. Jaswant Singh.

SHRI LAL K. ADVANIL: If the
Government  has  any  information...
(Interruptions) .

MR. DEPUTY CHAIRMAN: please don't
record anybody. Only Mr. Jaswant Singh will
go on record. Mr. Jaswant Singh, please read
the notice .
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CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC
IMPORTANCE—LATEST S1TUA.
TION IN WEST ASIAWITH PAR-.
TICULAR REFERENCE TO ISRAELI
ACTION IN LEBANON.

SHRI JASWANT SINGH (Rajasthan).-
Mr. Deputy Chairman, Sir, I call the attention
of th, Minister of External Affairs to th, latest
situation in West Asia with particular refer-
ence to the Israeli action in Lebanon.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA RAO):
Mr. Deputy Chairman, Sir, the grave anxiety
of Hon'ble Members regarding the continuing
serious situation in Lebanon is now almost
universally shared. Several Resolutions
unanimously adopted by the Security Council,
vigorous efforts by the Non-aligned
Movement, the Arab Foreign Ministers,
statements by several world leaders, have all
fallen on deaf ears. Israel's unabashed and
brutal aggression continues. Air, land and sea
forces keep on shelling West Beirut killing
innocent civilians and destroying property—
all in callous disregard of basic humanitarian
principles, forgetting what the Jewish people
themselves suffered not more than a few
decades ago.

Hon'ble Members have no doubt been
seeing daily reports about negotiations and
possible solutions. Re-sently a Six Point Plan
was drawn up by an Arab League Committee
consisting! * Syria Lebanon, PLO, Kuwait,
Algeria and Soudi Arabia. The Six Points are:

*Not recorded.
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public importance

(i) To exert continued and sustained
efforts to abide by the ceasefire,-

(i) The Palestine Liberation
Organisation announces its decision to
move its armed forces from Beirut. The
safeguards and guarantees for this move as
well as the safety of the refugee camps will
be determined in an agreement between the
Lebanese Government and the PLO in
Beirut:

(iii) To work towards lifting the seige of
the city of Beirut and its suburbs by
securing the withdrawal of Israeli forces;

(iv) The Lebanese Government is to take
all effective measures to ensure the security
and safety of the inhabitants of the city of
Beirut and its suburbs, including the Pales-
tinian refugee camps;

(v) The participation of the international
forces in th, task of establishing security
and safety of Beirut and itg suburbs; and

(vi) The Arab States are to undertake the
necessary political action to assist Lebanon
in order to attain the full implementation of
Security Council Resolution 508 (1982)
and 509 (1982).

The attitude of the United States would be
crucial in determining the success of the
Jeddah Six-Point Plan. A; Hon'ble Members
know, Ambassador Habib of the United States
has been carrying on negotiations on
somewhat parallel lines. The centre-point of
his efforts would seem to be the initial
withdrawal of the PLO from Lebanon to other
Arab countries and thereafter the withdrawal
of Israeli forces from Lebanese territory. As
far as disposition of PLO forces ft concerned
it is not for Israel to impose its wishes. This
must be through agreement between the PLO
and Lebanon and concerned Arab . countries .



